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REPORT OF THE JOINT COMMITTEE ON OmCES OF PROFIT 

INTRODUCTION 

It the Chairman of the Joint Committee on Offices of Profit, having 
been authorised by the Committee to present the report on their behalf, 
present this Twelfth Report. 

2. The matters covered by the Report were considered by the 
Committee at their sitting held on 30 October, 1995. Minutes of the 
sittinpt which form part of the Report. are appended to it. 

3. The Committee examined the composition, character, functions etc. 
of the CommitteeVBodies etc. constituted by the State Governments! 
Central Governments and the emoluments and allowances payable to their 
members. non-official Directors, Chairmen etc. with a view to consider 
whether holders of offices of these bodies would incur disqualification 
under Article 102 of the Constitution of India. While examining the 
question of disqualification. the Committee also kept in view the provisions 
contained in Parliament (Prevention of Disqualification) Act, 1959 and 
there own recommendations contained in their Tenth Report (Seventh Lok 
Sabha) presented to Lok Sabha on i May. 1984. 

4. The detailed information regarding the composition, character, 
functions. emoluments and allowancc!'> payable to the members of these 
bodies was furnished by the conccrned MinistrieslDepartments of the 
Central and the State Governments. The Committee wi.sh to express their 
tbanks to those MinistricslDepartments for furnishing the information 
desired by the Committee. 

S. The Committee considercd and adoptcd thc Report at their sitting 
held on 19.12.95 . . 

NEW DELHI; CHIRANJI LAL SHARMA. 
19 December. 1995 Chairrraan, 

28 AgrWYIUIIl. 1917 (SlIka) 
loint Committee on Offices of Profll. 

(v) 



CHAPTER I 

NOMINATION OF MEMBERS OF PARLIAMENT ON STATE BODY 

Stille Level ChUd Board, RajlUtlum-PropqJlll to IIOIfIiJuIIe 
Smt. Krishnendra Kaur, M. P. lIS II member thenof. 

1.1 lbe Committee considered the request from the Govenuaeat of 
Rajuthan. seeking approval for nomination of Smt. IC.riaImeadra Kur, 
Metnbcr. Lot Sabha as a member of Sate Level Child Board, Raj ........ 

1.2 The Committee note from the information furnished by the State 
Government of Rajasthan that the non-official membes of the State Level 
Child Board. Rajasthan are not paid any TAIDA or remuneration. 

1.3 The Committee further note that the functioas of the Board are 
mainly to co-ordinate and integrate efforts relating to Child Welfare. 1be 
Committee fiDd that the functions performed by the said Board are 
advisory in nature. 

1.4 Keeping in view relevant clause (h) of Section 8 of the Parliament 
(Prevention of Disqualification) Act. 1959 which has declared certain 
offices. functions of which are advisory in nature. not to disqualify the 
holder thereof for being chosen as. or for being. a Member of Parliament. 
subject to the condition that the amount of T AIDA provided to the non-
official membcn of the Board should not exceed tbe 'compensatory 
allowance' as defined in Section 2(a) of the said Act, the Committee 
recommend to exempt non-official mcmben (including Memben of 
Parliament) of the said Board from disqualification for being chosen as, or 
for being. a Member of Parliament. 



CHAPTER 0 

INCURRING OF DISQUALIFICATION BY NON OFFICIAL 
MEMBERS OF CENTRAUSTATE BODIES 

(1) SlIlIe Level Advisory Committee on ImpiemenllUion of the Twenty Point 
P70,1'lllflme, Autun. 

2.1 The Committee Dote from the information furnished by the State 
Government of Assam that the non--offlcial members of the State Level 
Advisory Committee on Implementation of the Twenty Point Programme, 
Assam are entitled to get T AIDA at the rates admissible to Government 
servants of senior grade which is covered by the 'compensatory allowance' 
as defined in Section 2(a) of the Parliament (prevention of 
Disquatification) Act, 1959. 

2.2 The Committee also Dote that the State Level Advisory Committee 
do not excercise any executive. legislative. judicial or financial powers. The 
Commiue.e further note that the functions of the Committee are advisory 
in nature. 

2.3 Keeping in view relevant clause (h) of Section 3 of the Parliament 
(Prevcntion of Disqualification) Act. ] 959 which has declared certain 
offaces, functions of which are advisory in nature. not to disqualify the 
holder thereof for beiog chosen as, or for being. a Member of Parliament, 
subject to the condition that the amount of T AIDA provided to the non-
offICial members of the Committee should nOl exceed the 'compensatory 
allowance' as defined in Section 2( a) of the said Act. the Committee 
recommend to exempt non-official members (includin, Members of 
Parliament) of the said Comminee from disqualification for beinl cbosen 
as, or for being Members of Perliamenl. 

2 



3 

(2) Hindi Salahalcar Samiti (Minis"y of Water Resoruces) 
2.4 The Committee note from the information furnished by the Ministry 

of Water Resources that the non-official members of Hindi Salabakar 
Samiti will be paid T AIDA for attending the meetings of the Samiti at the 
rates faxed by the Government of India. 

2.S The Committee also note that the main functions of the Hindi 
Salahakar Samiti are to advise the Ministry on matters relating to 
progressive use of Hindi for official purpose and allied issues. Thus, the 
functions performed by the Samiti arc advisory in nature. 

2.6 Keeping in view the relevant clause (h) of Section 3 of the 
Parliament (Prevention of Disqualification) Act. 1959 wbich has declared 
certai~ offices. functions of which arc advisory in nature, not to disqualify 
the holder thereof for being chosen. as or for being, a Member of 
Parliament. subject to the condition that the amount of T AIDA provided 
to the non-official members of the Samiti should not exceed the 'compen-
satory allowancc' as defined in Section 2(a) of the said Act. the Committee 
recommend to exempt non-official members (including Members of Parlia-
ment) of the said Samiti from disqualification for being chosen as, or for 
being, Members of Parliament. 

NEW DELIII; 
/9 December, /995 

28 Agrahayana, /917 (Saka) 

CHIRANJI LAL SHARMA. 
Chaimum, 

Joint Comminee on Offices 
of Profit. 



APPENDIX 
(Vi* Pan 2 of the Report) 

MINUTES OF THE FIF 1 Y -FiF I H 511 liNG OF THE JOINT 
COMMITI"EE ON OmCES OF PROm (TENTH LOK SABRA) 

The Committee met OD Thunday. 30 October. 1995 froID 1530 IIoun to 
1620 hours in Chairman's Room No. 145. Third Floor, ParIiaI8eIII Ho.e, 
New Delhi. 

PRESENT 
5bri Chiranji Lal Sbanna - ell.,.".." 

2. 5bri Dau Dayal Joshi 
3. Sbri Roshan Lal 
4. 5bri E. Balanandan 
S. Sbri Makban LaI Fotcdar 
6. 5hri Diavijay Sin&h 

1. Sbri Ram Autar Ram 
2. Sbri J.P. Jain 

MatBERS 

SECRETARIAT 

- D~pUly S«m.ry 
- U"dn ~,." 

" ... 
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SItIIe Level Advuory Committee on Implementtllion of tire Twenty-PoiIII 
Progrtunme, A.rNm (Memortllld""" No. 112) 

The Committee took up for consideration Memorandum No. 132 IDd 
noted from tbe information furnished by the State Government of Allam 
that tile aoa-official members of the Committee are entitled to pt T AIDA 
at tIae rates "'.illible to Government servants of senior ..... which is 
cmeJed by the 'Compeasatory Allowance' M defined in Section 2(a) of the 
ParliaaeDt (PreYention of Disquatification) Act, 1959. 

2. Tbe Committee further noted that the State Level Advisory 
Coamaittee do DOt exen:ile any ·executive. lePiative. judicial or fmaneial 
powers. Thus. the t:ommittee found that the functions of the Committee 
are advisory in nature. 

Keepina in view relevant clause (h) of Section 3 of the Parliament 
(PreveDtioD of Disqualification) Act. 1959 which has declared certain 
offices. fuactioDs of which are advisory in nature. not to disqualify the 
bolder thereof for beina chosen 85. or for beiQl. a Member of Parliament. 
subject to tbe coacIition that the amount of T AID A provided to the non-
official me.ben of the Comminee should not exceed the 'Compensatory 
Allowaace' _ defined in Section 2(a) of the said Act. the Committee 
rccomaaeDdl:d to cxcaapl non-official members (inducting Members of 
ParlillDeDt) of the said Committee from disqualification for being chosen 
M. or for beiDa. Membcn of Parliament. 

HiNJi s.w.br SMtiIi (Millu", of W.'B RaolllUS) (Memorlllldum No. 
Ill) 

TIac CcaaaitIee thea caelideJed Memorandum No. 133 and DOted from 
the iDforaaalioD furailhed by die Ministry of Water Resources that the 
~I -=-ben of Hiadi Salahakar Saaaiti '-iD be paid TAIDA for 
atteactiq * aaeetiap of die Samiti at the. rates fixed by the Govenuncnt 
of IDCIia. 

Tbe Comminee also noted that the .. functioas of the Hiadi 
S. ..... ku Samiti arc 10 advile the Miailtry c. ... ters relatiaa to 
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progressive use of Hindi for official purpose and aUied issues. Thus, the 
Committee found that the fuDCtioDs performed by the Samiti were advisory 
in nature. 

Keepinl in view relevant clause (h) of Section 3 of t~ Parliament 
(Prevention of Disqualification) Aet. 1959 which has declared certain 
offices. functions of wbicb are advisory in nature, not to disqualify the 
bolder thereof for beiDa chosen as, or for beinl, a Member of Parliameot, 
subject to the conditioo that the amount of T AIDA provided to the 000-
official members of the Samiti should oot exceed the &Compenlltory 
AIlowancc' as defined in Section 2(a) of the said Act, the Committee 
reoommendcd to exempt non-official members (indudinl Memben of 
Parliament) of the said Samiti from disqualification for beinl cboIeo a, or 
for being. Members of Parliament. 

SIQI~ Uv~1 Clrild BOtITd Rlljtutlrlllt- Proptnlll to nomilult~ 
Snal. Krishnendrll KIIIIT. M. P. lIS II IMmbn tlrenol (Mmwrtllldum No. 134) 

The Committee. thereafter. eonsidered Memorandum No. 134 and noted 
from the information furnishcd by the State Goyernment of Rajuthan that 
the non-official members of the State Leycl Child Board. Rajasthan were 
not paid any TAIDA or remuneration. 

#" 

The Committee funher noted that the functions of the Board are mainly 
to coordinate and integratc cffons relatiol to Child Welfare and thus 
advisory in aature. ' 

Keeping in view relevant elause (h) of Section 3 of the Parliament 
(Prevention of Disqualification) Aet. 1959 which has dedued certain 
offaces. functions of which are advisory in nature. not to disqualify the 
boldcr thereof for being ehosen a\. or for being. a Member of Parliament. 
subject to the condition that thc amount of T AIDA provided to the oon-
official members of the Board should not exceed the ·Compensatory 
Allowance' as defined in Section 2( a) of the said Ad, the Committee 
reooaunended to exempt non-official memben (iadudiol Memben of 
Pam.nent) of tbe said Board from disqualification for being chosen as. or 
for beiaa. a Member of Parliament. 

TIle Conurtinee then IIdjo"",ed 10 meet .,1Ii" 011 16 NoNlftber, 1995. 



MINUTES OF TIlE FIfTY-SEVENTH SITrING OF THE JOINT 
COMMIII EE ON OFFICES OF PROFIT (TENTH LOIC SABRA) 

The Committee met on Tuesday. 19 December, 1995 from 1530 houn to 
1620 hoUri in Chairman', Room No. 145. Third Floor, Parliament House, 
New Delhi. 

PRESENT 
Sbri Cbiruji La! Sbarm_ Chllimum 

MEMBERS 

2. Prof. SUlUta Chakrabony 
3. Sbri IIariIiU Prataplinh Cbavda 
4. Sbri Dau Dayal Joshi 
5. Sbri Roshan La! 
6. Slui Mathea La! Fotedar 

SECRETARIAT 

1. Shri Ram Autar Ram - Drputy ~a~llIry 
2. Sbri J.P. Jain - U"der S«reltuy 

2. TIle Committee coasicIercd and adopted their three Draft Reports ;.~. 
Tenth, Eleventh and Twelfth Reports. 

3. TIac Comminee authorised the: Chairman and, in his ablenc:e, 
Sbri RoIhan LeI. MP to present the: Rcports to Lot Sabha OD their behalf. 

4. TIle Commince also authorised Shri E. Balanandan, MP and in his 
ablcace Sbri Dirijay SinJh. MP to lay the Rcports OD the Table of Rajya 
Sabba. 
• • • • • 
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